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Appeal to accept the findings of the Justice Mukherjee
Commission of Enquiry

DR. BARUN MUKHERJEE (West Bengal): Hon. Deputy Chairman,
Sir, | would like to raise a matter of great public interest. The whole country
was eagerly waiting for the Report of the Justice Mukherjee Commission
of Enquiry regarding the alleged disappearance of Netaji Subhash
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Chandra Bose. The Report has, at last, been placed in the House, along
with the Action Taken Report of the Government of India. But, Sir, this
ATR is absolutely disappointing, not only for the fact that the Government
has ultimately thought it best to devote only one sentence to express its
reaction about the 671 pages 'Report in three volumes, but aiso for the
fact that the Government has grossly rejected the Commission's findings
without assigning any reason or arguments whatsoever in support of
their ‘action’. This shows the Government's predetermined biased attitude
as well their utter neglect, lack of interest and disrespect for the great
son of India.

Netaji Subhash Chandra Bose was one of the greatest revolutionary
leaders and a great patriot of the country, whose immense selfless
sacrifice and contribution to the freedom movement of the country are
highly applauded by his countrymen. Mahatma Gandhi has once
acciaimed him as the 'Patriot of Patriots’. The people of India have naturally
the keen desire and right to know what happened to Netaji after his
mysterious disappearance since 18th August 1945. The people could
not be convinced about the genuineness of the concocted, motivated
story of his death in so-called plane crash. Hence, in spite of the earlier
two enquiry reports, one by the Shah Nawaj Khan Committee of 1956
and the cther by the G.D. Khosla Commission of 1970, submitting that
Netaji died of the plane crash, people continued to be critical of their
biased findings. Even Suresh Chandra Bose, one of the three-member
Shah Nawaj Khan Committee, submitted his dissentient report stating
that there had been no plane crash involving Netaji's death. Congress
Party and their Government's attitude in this respect was never above
suspicion, whereas there was a widespread feeling among the public
that the issue of fiding the truth about Netaji's death still remained.

The then Prime Minister, Mr. Morarji Desai echoed this view on the
fioor of the Lok Sabha on August 28, 1978, stating that, "Reasonable
doubts have been cast on the correctness of the conclusions reached in
the two reports and various important contradictions in the testimony of
witnesses have been noticed, some further contemporary official
documentary records have also become available. In the light of those
doubts and contradictions, and those records..."

MR. DEPUTY CHAIRMAN: You are making a statement. You have just
asked for permission to speak on Justice Mukherjee Report. ... (Interruptions)...
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DR. BARUN MUKHERJEE: | am just concluding it, Sir. Government
finds it difficult to accept that the earlier conciusions are decisive. | will
take just one minute more.

As a foliow-up of this statement and under the pressure of public
demand, the Central Government appointed the Mukherjee Commission
on 14th May, 1999.

In spite of the fact that during the course of the Commission's intensive
enquiry, many of the important Government files were not supplied to the
Commission, Justice Mukherjee ultimately succeeded in submitting his
startling findings that (i) Netaji did not die in the plane crash, and (ii) the
ashes in the Renkoji Temple were not of Netaji.

Unfortunateiy, the Congress-led Government is still inclined to stick to
its earlier biased stand and has outright rejected the above-said findings
* of the Mukherjee Commission without assigning any reason therefor. It
appears that an attempt is being made to hide the truth. In such a case
Hon. Members of the House are mostly competent to discuss the whole
report and give their judicious opinion in the matter.

We, therefore, demand that (i) the ATR of the Government be scrapped,
(ii) Mukherjee Commission's findings be accepted, (iii) the Japanese
Government be immediately informed that the Government of India has
nothing to do with the so-called ashes of Netaji, kept at the Renkoji Temple,
and (iv) All financial assistance to Renkoji Temple be stopped immediately.
In view of these demands and arguments, | request you, Sir, to allow a
full discussion on the matter, enabling the hon. Members of all the parties
to submit their views freely. Thank you, Sir.

SHRI DEBABRATA BISWAS (West Bengal): Sir, this is a very serious
issue, and it needs...

MR. DEPUTY CHAIRMAN: You associate if you want to associate.

SHRI DEBABRATA BISWAS: Sir, this is not a question of association.
This is not a simple matter. This issue is hunting us for the last fifty years,
cutting across the political line. The whole countrymen are demanding
that they want to know the truth. Now it needs a discussion, and | think...

MR. DEPUTY CHAIRMAN: You have made a demand.
...(Interruptions)... You see you have brought it to the notice

...(Interruptions)..., TAfEEE SIS ...(=A9M)...
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SHRI DEBABRATA BISWAS : Truth must come out. That its the point.
...{Interruptions)...
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SHRI DEBABRATA BISWAS: Sir, | want to know ...(Interruptions)...
The Minister is present here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Home Minister is here.
...(Interruptions)...

SHRI DEBABRATA BISWAS: Sir, this is not ...(Interruptions)... Let the
Minister say ...(Interruptions)...

AN HON. MEMBER: Sir, | associate ...(/nterruptions)...
MR. DEPUTY CHAIRMAN: | will request the Minister to react.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir,
the Government is not averse to have a discussion on the Report. As a
matter of fact, the notice was given to the hon. Speaker in the other
House and the discussion on the Report is fixed. Now, if a notice is given
to the hon. Presiding Officer of this House, and the matter is fixed for
discussion, we would reply to it. If this is an important matter, then offhand
statements and long statements, without giving any opportunity to the
other side to speak are not good.

MR. DEPUTY CHAIRMAN: So, the Government has agreed to have
a discussion. Shri Ravi Shankar Prasad.
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Reported Remarks of Pope Benedict XVI on Conversion
Legislation in India

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | am raising a matter of
great importance. Sir, india is a democracy governed by rule of law, and
our Constitution is supreme. Under our Constitution, certain fundamental
rights are given. Article 25 mentions freedom of religion and freedom of
conscience. It is quite in accord with our civilisational ethos which say
that conscience must be free, faith must be free, and adherence to
religious preach must be free without any coercion or intimidation.

Sir, in our country taking this basic constitutional premise, many State
Governments have also come with laws prohibiting forcible conversion.
The Madhya Pradesh Legislature came with an Act in 1968; the Orissa
Legislature came with an Act in 1968; and now Arunachal Pradesh and
Rajasthan have also passed laws. This was challenged in the Supreme
Counr, and the Supreme Court in a constitution bench, way back in the
year 1977, said that, "the freedom to propagate does not mean the
freedom to convert.” That is the constitutional position in our country.

Sir, Pope Benedict XVI, as a spiritual and religious leader, occupies a
very exalted position and is also entitled to my respect and the respect of
the House. But, Sir, he has shown complete insensitivity to our concern
when, as the head of Vatican at a formal occasion of presentation of
credentials by an Indian ambassador, he criticised religious intolerence
in India, and most important, he has termed as 'reprehensible’ the attempt
of certain legislators to legislate bills in this connection. Sir, this is grossly
unwarranted. | protest it, and what is more important and | must say this
that in Indian democracy a House is sovereign. A House can pass a law
of a constitutional assignment. For the Pope to say that that House is
enacting something reprehensible is grossly unwarranted. We protest
and we condemn it. And what is a matter of greater concern is the
ambivalence of the Government of India. It is maintaining a conspicuous
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